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REPORT OF    THE COMMITTEE ON 
SUBORDINATE   LEGISLATION 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): Sir, I beg to present the Forty-eighth 
Report of the Committee on Subordinate 
Legislation. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC    IMPOR-

TANCE— 
Reported Heavy Toll of Human Life and 
Damage to Property and Standini Crop 

caused by the Recent Severe Cyclone and 
Hurricane in the Coastal Areas of Orissa 

and West Bengal. 

MR. DEPUTY CHAIRMAN: Now, we 
shall take up the Calling Attention. 

SHRI B. D. KHOBRAGADE (Ma- 
harashtra) : Sir, I had given notice 
for a Special Mention yesterday and 
today also. I do not know why my 
Special Mention has been rejected. It 
is regarding. ..  

MR. DEPUTY CHAIRMAN: It has not 
been permitted. So, you cannot raise it. Don't 
write anything. 
SHRI B   D. KHOBRAGADE:* MR 
DEPUTY    CHAIRMAN:     Shri Santosh 
Kumar Sahu. 

SHRI SANTOSH KUMAR SAHU 
(Orissa): Sir, I beg to call the 
attention of the Minister of 
Agriculture and Rural Recons 
truction and Irrigation and 
Civil Supplies to the reported heavy 
toll of human life and damage to 
property and standing crops caused 
by the recent severe cyclone and 
hurricane in the coastal areas of 
Orissa and West Bengal. (Interrup- 
tions) 

SHRI PILOO MODY (Gujarat) I want to 
know what part of the discussion   is being 
recorded. 

MR. DEPUTY CHAIRMAN; Calling 
Attention is being recorded and nothing else. 

SHRI PILOO MODY; Whether it is heard 
or not heard, it is being recorded. 

MR. DEPUTY CHAIRMAN: If some 
Members don't want to hear, what can I  do? 

SHRI B. D. KHOBRAGADE: Sir, . . 

MR. DEPUTY CHAIRMAN; If some 
Members are out to disturb the proceedings, 
what can I do? Don't record. 

 
SHRI LAL K. ADVANI (Gujarat): Sir, Mr. 

Khobragade is a very senior Member of this 
House. He has been occupying the Chair 
which you are occupying now. He gave notice 
of a Special Mention which, as I can un-
derstand now, related to Scheduled Castes and 
the Scheduled Tribes. There is some difficulty 
about allowing him to make his Special Men-
tion. I do not know. But there is no point in 
trying to shut him out completely. 

MR. DEPUTY CHAIRMAN: Mr. Advani, 
there is no question of shutting it out 
(Interruptions) I would like to seek your help 
in this matter. If   a   Special  Mention   has   
not   been 

•Not recorded. 



129      Calling Attention re.        [ 16 DEC. 1981 ] Orissa and West 
Cyclone in Bengal  130 

allowed by me and if the Member wants to 
rise on a point of order, and in the garb of the 
point of order wants to raise to same matter 
which has not been allowed in the House, 
how can I allow it? If you sit in the Chair, I 
don't think you will allow it. So, please... 

SHRI LAL K. ADVANI: You can ask him 
and you can examine it. 

MR. DEPUTY CHAIRMAN: Unless he 
hears me, how can I ask him? Under the garb 
of the point of order, I  cannot  allow   it. 

SHRI  PILOO  MODY:  Why  should it be 
disallowed  two  days running? Are  you   
suggesting   that   there   are things  more  
important? 

MR. DEPUTY CHAIRMAN: It is not 
necessay... (Interruptions) There are so many 
other things. So, he can meet and discuss with 
me and I can tell him instead of taking the 
time of the House. 

SHRI ARVIND GANESH KULKA-RNI 
(Maharashtra): Sir, my humble suggestion to 
you is this. You may have your own reason 
and I agree with you that under the garb of the 
point of order, the Special Mention should not 
be pushed through the House. I agree with 
you. This is the procedure. But, I would 
request you, Sir, that Mr. Khobragade is a 
senior Member and he was a Deputy Chair-
mam of the House. . . . . .  

MR. DEPUTY CHAIRMAN; Why are you 
unnecessarily raising that? I have... 

SHRI ARVIND GANESH KULKA-RNI: 
At least, tomorrow he should be allowed to 
make that Special Mention. 

MR. DEPUTY CHAIRMAN: Please do 
not insinuate. I don't disregard him in any 
way. He is a senior Member. 

SHRI ARVIND GANESH KUL-KARNI: 
The way in which you have treated him and 
he was not to be recorded.., 

(Interruptions) 

MR. DEPUTY CHAIRMAN: You are a 
senior Member. Every Member is a senior 
Member. That is no rea-son. So, why do you 
raise that point? Yes, Mr. Rameshwar Singh. 

 
SHRI PILOO MODY: This is not a private 

matter between the two of you. We want to 
hear what he wants to say. 

MR. DEPUTY CHAIRMAN: I will tell 
you. He has raised certain matters. An article 
has been published in some newspaper by 
some person. He has discussed the  
procedure. 

SHRI PILOO MODY; Which paper and 
what procedure? 

MR. DEPUTY CHAIRMAN: The 
procedure followed by our Secretariat, the 
Secretariat of the Rajya Sabha The convention 
in this House has so far been—I would like to 
be enlightened on this aspect that the proce-
dure or the activity of the work done by the 
Rajya Sabha Secretariat has never been 
discussed on the floor of the House. If there is 
any difficulty, if there is any problem, you can 
meet the Chairman and discuss it with him. 
But so far as the working of the Rajya Sabha 
Secretariat is concerned, we have never raised 
that matter in the House. This has been the 
convention. Mr. Rameshwar Singh wants to 
highlight certain observations made in a 
certain newspaper about  the  working,  about   
the func- 
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[Mr. Deputy Chairman] tioning of the Rajya 
Sabha Secreta-riat. Therefore, I would like to 
request him to please follow the convention and 
not to discuss the Secretariat. We have 
followed that convention so far. There is 
nothing like that. A newspaper correspondent 
may write anything he likes. But you should 
not make the House a forum to discuss that, 
and you should not break the convention. That 
is my humble request to  the hon.  Member. 

 

MR. DEPUTY CHAIRMAN: I have heard 
you. I have seen your letter. Your letter is here. 
There is no question of hearing. You want to 
discuss a matter which has never been done in 
the House. 

 

 
MR. DEPUTY CHAIRMAN: Please do not 

cast aspersions on the Secretariat which has 
never been done. Mr. Rameshwar Singh, you 
are new to the House. I would request you and 
you can consult any member. Mr. Advani is 
there. This has never been the procedure in the 
House, whatever may be the grievance. 

*Not recorded. 

 

MR, DEPUTY    CHAIRMAN:    That 
is a different matter.

 

MR DEPUTY    CHAIRMAN:    I    do 
not allow this thing.   Don't record. 
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SHRI B. N. BANERJEE (Nominated): Sir, 

the Rules of the House are made for all the 
Members of the House and proper 
proceedings of the House. On that point there 
is no dispute. But, Sir, unfortunately, some 
Members, important or unimportant or VIP 
Members, are gradually com. ing to say that 
for some Members the Rules of Procedure do 
not apply. Every day, Sir, I do not mention the 
names, some Members must rise on nothing 
but points or order and take away the valuable 
time of the House. Every day, Sir, these things 
happen. Very senior Members are here and 
they can consider it. Now, Sir, suddenly the 
point Mr. Khobragade raised. .. 

 
SHRI B. N. BANERJEE: .. .that is an 

important point. And, it has always been the 
practice that when a Member feels aggrieved 
why a short notice discusion or a short notice 
question has not been accepted, he is quite 
within his right to go tell the Chairman, or the 
Deputy Chairman, whoever has done it, and 
impress upon him his point of view. But, Sir, 
what we are hearing here every day is why my 
question has not been admitted, why short 
duration, short notice, has been disallowed, 
why somebody else has been allowed? Sir, is it 
the practice of this House or are you going to 
make it a practice of the House that every day 
at 12 o'clock all that we will discuss is these 
points and the Calling Attention on a matter 
like the Cyclone in West Bengal and Orissa is 
unimportant? And we discuss only why a 
particular notice was not admitted.  Let    them    
go    and    discuss 

that with the Chairman or Deputy Chairman 
and if they are wrongly advised,    that should 
be revised. 

SHRI B. D. KHOBRAGADE; The 
question is why are you raising this today 
only? 
SHRI B.  N.  BANERJEE;  Certainly not.  
Everyday  it  happens. (Interruptions) 

SHRI B. D. KHOBRAGADE: Why did. 
you not raise this question earlier? You are 
saying today that this happens every day. 
Why are you raising  it today. 

(Interruptions) 
SHRI B. N. BANERJEE; I am not 

saying   that,   no,   no. 
(Interruptions) 

SHRI B. D. KHOBRAGADE: Then why 
did you not raise the question earlier and 
raised it today only? Do you think that the 
revision of the Lists of Scheduled Castes and 
Scheduled Tribes is less important, is 
unimportant? That is more than important 
than cyclone in West Bengal 
and  Orissa. 

(Interruptions) 
SHRI B. N. BANERJEE: You did not here 

me properly. I said, your matter is very 
important. It is for the Chair to see that is 
should come up. (Interruptions) What can I 
do? You know, Mr. Khobragade... 

MR. DEPUTY CHAIRMAN: I think the 
House knows Mr. Khobragade  very  well!. 

(Interruptions) 

*Not recorded.
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SHRI B. D. KHOBRAGADE: Sir,... 
MR. DEPUTY CHAIRMAN: Do not 

record anything of Mr. Khobragade. Yes, Mr. 
Minister. 

SHRI B.  D.  KHOBRAGADE:* 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION AND 
IRRIGATION AND CIVIL SUPPLIES 
(RAO BIRENDRA SINGH): Sir, according 
to the report received.. . 

(Interruptions) 

SHRI PILOO MODY: This discus-sion is 
being stifled. What do you have to say about 
it? The fact that all important matters are not 
being allowed, what do you have to say about 
that? The only thing you have to say is that... 

MR. DEPUTY CHAIRMAN; Do not 
record  Mr. Mody      (Interruptions) 

SHRI  PILLO  MODY:   * 

RAO BIRENDRA SINGH: Sir, according 
to the report received from the Government of 
Orissa, a severe cyclonic storm which 
subsequently developed into a hurricane was 
first detected over Bay of Bengal on the 8th 
instant at 5.30 P.M. It moved northwards 
along with Orissa Coast with wind speed 
exceeding 120 K.M. per hour and crossed' the 
coast near Sa-gar Islands on the 10th night. 
Preliminary situation report received indicated 
that coastal areas mostly in the district of 
Balasore and Cutt-ack  were  affected. 

2. The State Government reported that 
adequate precautionary measures were taken 
to warn the people and the people were 
evacuated where necessary from the low 
lying areas. The State Government stationed 
Additional District Magistrates at Ken-
drapara   and   Jaipur  in  Cuttack  Dis- 

*Not  recorded. 

trict and at Bhadrak in Balasore District  to  
organise relief operations. 

3. Roofs of large number of kutcha houses 
were blown off, number of trees up-rooted, 
roofs of the Block Office buildings, staff 
quarters and garage have been blown away in 
one block. Many primary school buildings 
have been damaged and communication finks 
we're disrupted. Saline inundation was 
reported in low lying areas causing damage to 
standing paddy crops. Four fishing trawlers 
and two country boats are reported to be 
missing while one power boat capsized. 
Though brtaches were reported man lives and 
cattle losses are being ascertained, according 
to the preliminary report three persons were 
reported to have died in a vil-lag due to house 
collapse. Betal Vines were reported to have 
been damaged. Three breaches were reported 
in in the embankment near Kantipur. 

4. Steps were taken by the State 
Government to disburse house building grants 
immediately in affected areas. 
 

5. The Government of Orissa has got a 
margin money of Rs. 871 lakhs during the 
current year with which it can meet the 
expenditure for providing any emergent relief 
to the affected people 

6. As regards West Bengal, the State 
Government have Reported that a severe 
cyclonic storm accompanied by heavy rain 
and tidal waves swept over wide areas of 
Midnapur and 24-Parganas Districts on the 
10th and 11th December, 1981. Extensive bre-
aches of embankments for flood protection 
have taken place. According to the State 
Government, 93 human lives have been lost 
and nearly 20 lakhs people have been affect-
ed. Several thousand houses have either 
collapsed or badly damaged. Besides. 
extensive damage has been caused to the 
standing paddy and rabi crops. The State 
Government have 
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reported that loss of property and 
damage to crops are still being asses 
sed. The State Government have 
reported that people had been rescu 
ed and given shelter and relief. The 
Public Health Department have sent 
teams for vaccination and large quan 
tities of clothes in the form of 25,000 
pieces of tarpauline, 12,000 pieces of 
cotton blankets, 24,000 pieces of dho 
ti, 16,000 sarees and 38,000 garments 
for children have been rushed to 
the affected area. In addition, 500 kgs. 
milk powder has been sent. Cash as 
sistance provided so far by the State 
Government is of the order of Rs. 
1.5 lakhs. Arrangements are also 
being       made to     reach potable 
water for the human and cattle population in 
areas where water tanks and ponds have 
become saline. In this the Calcutta Port Trust 
Authority is assisting by providing barges. 
The State Government have got a margin 
money of Rs. 1360 lakhs and it can meet the 
emergent expenditure for providing relief to 
the effected  people. 

The Government of India expresses their 
profound sorrow for this calamity which has 
befallen the two States and convey their 
heartfelt sympathies to the  bereaved families. 

 

 

SHRI PILOO MODY: You say this is the 
procedure of the House. What is this man 
mumbling? 

(Interruptions) 

 
I am helpless; you want to maintain. peace but 
you don't hear me. 

SHRI PILOO MODY: I want to ask  you  
one  question. 

(Interruptions) 
MR. DEPUTY CHAIRMAN; Mr. Ad-vani, 

you have been the Leader of the House. I 
cannot hear so many persons together... 
(Interruption) No, there is no point except to 
maintain silence and hear the Minister. There  
is  no  other point. 

SHRI PILOO MODY: Why are the 
Members of the House agitated is because 
you asked the Minister to read his statement. I 
think this is the last nadir of the Parliamentary 
practice. Granted that you may want us to 
keep quiet, granted that we  should keep quiet 
and everyday we do keep quiet, but all the 
time we wanted to raise, the point and for you 
to ask the Minister to read his statement' I 
think, is the lowest ebb that this Pa-liament 
can see... (Interruptions). What will happen 
now is that he will have to  re-read  that   
statement. 

RAO BIRENDRA SINGH; No, I am not 
going to read it out again. 

SHRI   PILOO   MODY:   He   is   reading 
which nobody is hearing. 
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MR. DEPUTY CHAIRMAN: You 
are very much concerned with Par- 
liamentary democracy but you do 
not allow the Minister to read his 
statement. What can I do? 

SHRI PILOO MODY: What have we done 
everyday except to allow him? 

MR. DEPUTY CHAIRMAN: Let him   
now   complete   the   statement. 

SHRI PILOO MODY: If you want only 
Mr. Kesri to ask questions, you go ahead. I 
cannot understand it... 

(Interruptions) 

 

SHRI PILOO MODY: Only a mad man 
will read a statement like this. 

MR. DEPUTY CHAIRMAN: Only a mad  
man will stand up like this. 

SHRI PILOO MODY: And he says 'I 
would not read it again'. What sort of 
arrogance is this? 

 

 
This is not the way. 

ME. DEPUTY CHAIRMAN: Mr. Advani, 
please resume your seat. The way you are  
doing.... 

(Interruptions) 
SHRI PILOO MODY: This is 

steamrolling. 

(Interruptions) 
MR. DEPUTY CHAIRMAN; You are out 

to teach sermons to the Chair and to other side. 
But you do not take any lessons yourself. You 
do not want the House to proceed calmly. An 
issue has been raised by two hon. Members. 
He made his point. The matter ended there. 
Then  I called the hon. Minister. At this stage, 
so many people stood up. You do not want to 
hear because, that is not important. What he is 
saying is more important and the Calling 
Attention is not important. What can I do? I 
would request you, Mr. . Advani... 
(Interruptions) What you expect from others, 
please do it yourself. 

 

 

SHRI PILOO MODY: You have said that 
nothing will go on. record. Then, his 
statement should not also have been 
recorded, as per your ins-tructions. What sort 
of procedure you   are following? 

The matter ends there. No before-Mr. 
Banerjee spoke. But after Mr. Banerjee 
spoke, when some hon. Members wanted to 
say something, you said 'No'. Immediately 
after Mr. Banerjee spoke, other hon. 
Members wanted to express    their views.     
At 
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that point of time, you asked the hon. 
Minister to read his statement. This is 
not correct. 

(Interruptions) 

SHRI NAGESHWAR PRASAD 
SHAHI (Uttar Pradesh): Sir, we have 
great respect for you. 

MR. DEPUTY CHAIRMAN: Let us 
go ahead. 

SHRI NAGESHWAR PRASAD 
SHAHI: But Sir, the Opposition should 
not be brushed aside in this way. 

MR. DEPUTY CHAIRMAN: How is 
the Opposition being brushed aside, Mr. 
Shahi?    I do not understand. 

SHRI NAGESHWAR PRASAD 
SHAHI: We except some tolerance from 
the Chair. When some hon. Members 
wanted to express their views... 

(Interruptions) 
SHRI ERA SEZHIYAN (Tamil 

Nadu): Sir Mr. Banerjee said something. 
On this, some hon. Members wanted to 
express their views... 

MR. DEPUTY CHAIRMAN: I have 
heard all of them. I heard them long 
before. Then, he raised a point of 
explanation. And the matter ended there. 

SHRI NAGESHWAR* PRASAD 
SHAHI: I would only say with folded 
hands that the words of Mr. Banerjee 
should not be taken as a verdict by the 
Chair. 

(Interruptions) 
MR. DEPUTY CHAIRMAN:  Unless 

you co-operate... 
(Interruptions) 

SHRI NAGESHWAR PRASAD 
HAHI: We have co-operated to the 
aximum extent. We are ready to co-
operate again.   But this is not the 
ay- 

(Interruptions) 
MR. DEPUTY CHAIRMAN:    There 
-a lot of difference between words 

and deeds.    I do not want to comment.    
Not you I mean.   But others. 

SHRI NAGESHWAR PRASAD 
SHAHI; We expect some tolerance... 

(Interruptions) 

SHRI ERA SEZHIYAN: Sir, I think, 
when the hon. Member raised the  
question,   you gave your  ruling. 

MR. DEPUTY CHAIRMAN: That I 
have said. 

SHRI ERA SEZHIYAN: 1 am not 
saying anything on that. The matter 
would have ended if some hon. Members 
had spoken and then the statement by the 
Minister begun. After-wards.  Mr. 
Banerjee made some comments. On this, 
some hon. Members wanted to have their 
views expressed. Mr. Piloo Mody also 
said something. At this time, you said 
'nothing will go on record'. 

(Interruptions) 
SHRI ARVIND GANESH KUL-

KARNI: Why should Mr. Banerjee cast 
reflections on us. He does not know... 

(Interruptions) 

SHRI NAGESHWAR PRASAD 
SHAHI: A nominated Member has no 
such right. 

(Interruptions) 

SHRI PILOO MODY: Sir, you have 
got the sequence of events wrong. The 
matter would have end-ed and the 
Calling Attention would have started. 
Then, Mr. Banerjee made some 
comments. He has every right to make 
these comments. He has every right to his 
views. As against that, we have also the 
right, the same right—I am saying, the 
same right; I underline the words 'same 
right',-to make comments which may be 
in disagreement with what Mr. Banerjee 
has said. At that time, you asked the 
Minister to start speak-ing. On the one 
hand, you told the Reporters not to  
record and on the other hand, you asked 
the Minister to  proceed   with   his     
statement.   I 
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[Shri Pillo Mody] would  like  to  know, 
which  of your two  instructions  are to  be  
followed in  the letter? 

MR. DEPUTY CHAIRMAN: The 
Minister's  statement went on record. 

SHRI PILOO MODY: The Minister's 
statement should also have gone unrecorded. 
Now, if you want to make peace with us, the 
best thing is to ask the Minister to read his 
statement again now that we have blown our 
steam off. 

SHRI ARVIND GANESH KUL-KARNI: 
We want to react to what Mr. Banerjee has 
said. 

(Interruptions) 
THE LEADER OF THE HOUSE (SHRI 

PRANAB KUMAR MUKHERJEE ): If the 
things go in this way, it would be really 
difficult. What happened rightly or wrongly, 
you in your own wisdom disposed of certain 
matters. Thereafter you called the Minister to 
make the Statement— after Mr. Banerjee's 
statements—Now it is not proper to say 
whether somebody is a nominated member, 
somebody is a senior member. 

SHRI B. D. KHOBRAGADE: Nobody is 
raising that point. 

SHRI PRANAB KUMAR MUKHERJEE:  
Mr.  Khobragade,   please... 

SHRI       RAMANAND YADAV 
(Bihar): Mr.  Kulkarni  has     spoken about... 

(Interruptions) 
SHRI ARVIND GANESH KULKARNI: I 

have not said that. How do you say that I 
have said that? But I  have got  the  right to 
reply.     Do 
not say... 

SHRI PRANAB KUMAR MUKHERJEE: 
If somebody has not mentioned it, there is no 
question. (Interrup-tions). Here each and 
everyone has got equal right. Nobody has 
more right  or less right. 

SHRI PILOO MODY: Except Shri Sita 
Ram Kesri. 

SHRI PRANAB KUMAR MUKHERJEE:  
Shri  Kesri  has  little less right 

than  you. 
So,  we  have equal right  and  our objective is 
to    see    that    we    can transact   the      
business.      Sometime some     matters are  
raised   and     the Chair allows some 
indulgence. Sometimes the  Chair    takes  a  
view    and we  accept  it.  Therefore,   let   us   
not stretch it too far. After all, this is a private 
members' business.      If     the Minister   is   
not  to  make the   state-ment,   he   would     be    
quite   happy. Therefore,   on  a  number  of  
times   I have   made  a  request     to   the  hon. 
Members   not  to   interrupt      during 
Questions    and    Calling     Attentions 
because  they  are primarily  initiated by the 
private members.     If     some private   
members   are     raising     the questions,  why  
should  other private members   interrupt?      
Actually,   Sir, you   would appreciate that 
some  of the members wanted to listen to the 
observations,   but   in  their      anxiety also if 
10 persons at a time say that the Minister be 
asked to re-read the statement,   it   is   neither   
audible  to you   nor to me nor to the Minister. 
(Interruptions)      Ten   persons   at   a time 
said that they wanted to listen to  the   
Minister's   statement.     They wanted  you   to   
direct   the   Minister to  read his statement.   
So, I  would request  you to kindly     allow     
the normal  business  to be  transacted. 

SHRI        B. SATYANARAYAN 
REDDY:  Statement must    be    read again. 

MR. DEPUTY CHAIRMAN: Now let him 
read the statement again. Please  read  it  
aloud. 
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SHRI PILOO MODY: I will clarify what I 
have  said. I will tell .you what I have said. I 
said: "You sit there like a dummy." There is a 
lot of difference. 

SHRI BUDDHA PRIYA MAURYA: Is it 
desirable? 

(Interruptions) 

SHRI PILOO MODY: I do not think what 
was happening in the House was desirable. I 
have told you exactly what I have said, but do 
not misquote  me. 

MR. DEPUTY CHAIRMAN: All right,  
please read  it  again. 

RAO BIRENDRA SINGH: My difficulty 
is that I have to obey your orders. 

MR. DEPUTY CHAIRMAN: Thank you. 

RAO BIRENDRA SINGH: My difficulty 
is that I do not have the same privilege as 
some hon. Members opposite seem  to  have. 

SHRI PILOO MODY: You are most 
welcome to come and join us. We can pass a 
resolution on your behalf. 

RAO BIRENDRA SINGH: My other 
difficulty is, you asked me to read the 
statement when there was a lot of noise in the 
House. I rend the statement at the top of my 
voice and now my voice has failed. 

MR. DEPUTY CHAIRMAN: Read 
slowly. 

SHRI PILOO MODY: You can ask Shri 
Sita Ram Kesri to read it. We do not mind. 

SHRI PRANAB KUMAR MUKHERJEE: 
I can lend him to you for the time   being. 

SHRI ARVIND GANESH KUL-KARNI:    
I will read it for you. 

RAO BIRENDRA SINGH; According to 
the report received from the Government of 
Orissa, a sevre cyclonic storm which 
subsequently developed into a huricane was 
first detected over Bay of Bengal on the 8th 
instant at 5-30 P.M. It moved north-wards 
along with Orissa Coast with wind speed 
exceeding 120 KM. per hour and crossed the 
coast near Sagar Islands on the 10th night. 
Preliminary situation report received indica-
ted that coastal areas mostly in the district of 
Balasore and Cuttack were affected. 

The State Government reported that 
adequate precautionary measures were taken 
to warn the people and the people were 
evacuated where necessary from the low 
lying areas. The State Government stationed 
Additional District Magistrates at Kendra-
para and Jeypur in Cuttack District and at 
Bhadrak in Balasore District to organise 
relief operations. 

Roofs and large number of Kutcha houses 
were blown off, number of trees uprooted, 
roofs of the Block office buildings, staff 
quarters and garage have been blown away in 
one block. Many primary school buildings 
have been damaged and communication links 
were disrupted. Saline inundation was 
reported in low lying areas causing damage to 
standing paddy crops. Four fishing trawlers 
and two country boats are reported to be 
missing while one power boat capsized. 
Though details of casualty of human lives and 
cattle losses are being ascertained, according 
to the prelimi- 
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[Rao Birendra Singh] nary report three 
persons were reported to have died in a 
village due to house collapse. Betal vines 
were reported to have been damaged. Three 
breaches were reported in the embankment 
near Kantipur. 

Steps were taken by the State Government 
to disburse house building grants immediatly 
in affected areas. 

The Government of Orissa has got a 
margin money of Rs. 871 lakhs during the 
current year with which it can meet the 
expenditure for providing. any emergent relief 
to the affected people. 

As regards West Bengal, the State 
Government have reported that a severe 
cyclonic storm accompanied by heavy rain 
and tidal waves swept over wide areas of 
Midnapur and 24- Par-ganas Districts on the 
10th and 11th December, 1981. Extensive 
breaches of embankments for flood protection 
have taken place. According to the State 
Government, 93 human lives have lost and 
nearly 20 lakh people have been affected. 
Several thousand houses have either collapsed 
or badly damaged. Besides, extensive damage 
has been caused to the standing paddy and 
rabi crops. The State Government have 
reported that loss of property and damage to 
crops are still being assessed. The State 
Government have reported that people had 
been rescued and given shelter and relief. The 
Public Health Department have sent teams for 
vaccination and large quantities of clothes in 
the form of 25,000 pieces of tarpauline, 
12,000 pieces of cotton blankets, 24,000 
pieces of dhoti, 13,000 sarees and 38,000 gar-
ments for children have been rushed to the 
affected area. In addition, 500 kgs. milk 
powder has been sent. Cash assistance 
provided so far by the State Government is of 
the order of Rs. 1.5 lakhs. Arrangements are 
also being made to reach potable water for the 
human and cattle population in areas where 
water tanks and ponds have become saline. In 
this the Calcutta Port  Trust Authority is  
assisting  by 

providing barges. The State Government 
have got a margin money of Rs. 1360 lakhs 
and it can meet the emergent expenditure for 
providing relief to the affected people. 

The Government of India express their 
profound sorrow on this calamity which has 
befallen the two States and convey their 
heartfelt sympathies to the bereaved families. 

SHRI   SANTOSH  KUMAR  SAHU: 
Mr.   Deputy   Chairman,  Sir,   cyclones, 
hurricanes and tornadoes are natural calamities 
which produce great human tragedies  by    
way    of    loss  of life, standing  crops,  houses    
and    public buildings.     Science  and     
technology have not  developed to such   a  
great extent  by  which  We can     eradicate 
completely the evils of these natural calamities 
but, of course, to some extent   their  effects  
can  he  minimised. In this case, Sir, it has been 
pointed out by the hon. Minister that on the 
eighth evening actually the hurricane or 
cyclone Centre was observed in the Bay of 
Bengal and expected to move towards the 
districts of Cuttack and Balasore in Orissa and 
Midnapore and 24-Parganas in West    Bengal.      
The gravity of the situation can be imagined 
when in West Bengal alone not 92 persons—as  
stated  by  the      hon. Minister  in  the Lok 
Sabha—but  117 persons  have  died according 
to    the Statesman today including three per-
sons in Orissa due to house collapse. Sir, the 
specific question here is,    so many satellites  
are  moving,  metero-logical science has 
developed so much but whether the first 
formation of the hurricane  was    see    and     
properly publicised.   Actually, the 
Government had taken various steps  to  
publicise it over the radio  but my point      is 
whether this meterological    information was 
radioed only at Calcutta and Paradip,  or 
precautions were     taken to  ascertain  as    to    
which    villages would be affected and 
whether these villages  were actually informed      
so that this loss of human life would not have 
been there. 

Then the other question is,  as  we know,  
in the   papers   it  came     that 
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saline water clue tothree metres high . tidal 
bores will come and affect the low-lying areas 
of Cuttack and Bala-sore districts in Orissa 
and the Mid-napore and 24-Parganas districts 
of West Bengal. But it is not only the low-
lying areas of these districts that are affected. 
Every alternate four or five years we find that 
such natural calamities occur and saline 
inundation takes place which causes great 
losses to the standing crop and the land. Such 
suffering befalls not only the people of Bengal 
and Orissa but also the people of Andhra 
Pradesh because these areas on the eastern 
coast including Tamil Nadu are susceptible to 
cyclones, not to Speak of other natural 
calamities. Now I want to know whether the 
assessment reports have already come or how 
soon they will come so that we can be 
informed about the damage to the crops and 
also the extent of saline inundation in the 
different States. Also we have not got the final 
information about the  total crop damage. 

Then I would like to tell about one more 
important thing. In those low-lying areas of 
West Bengal, specially Midnapore and 24-
Parganas, and in Orissa, people raise 
commercial crops like betel creepers and when 
with the ' wind they all go down the whole 
crop is destroyed and the sufferings of the 
farmers who have invested huge amounts of 
money in the crops cannot be imagined. So I 
would like to say that these things must also be 
taken into consideration. 

The other most important aspect of the 
question is that these natural calamities like 
cyclones, hurricanes and tornadoes should 
not be taken as local catastrophes. In the 
Constitution and for financial arrangements it 
has been stated that these are natural 
calamities which should be taken up on a 
national priority, and the Central Government 
comes to the help of the local State 
Government—as rightly pointed out by the 
hon. Minister. But, Sir, here I would 
Specifically like 

to ask one point. In 1971 the Government of 
India Ministry of Irrigation and Power 
appointed a Committee under the 
chairmanship of Dr. P. Koteeswaram, the then 
Director-General of Observatories, Indian 
Meteorological Department, especially to 
study the situation of cyclones, hurricanes and 
tornadoes in Orissa, whose recommendations 
are valid also for the other States of West 
Bengal and Andhra Pradesh. It suggested the 
installation of high power storm detection 
radars specially at Calcutta and Paradip with 
other stations at Digha and Chandwali and in 
Andhra Pradesh at Vijayawada or some other 
place on the coastal belt as a permanent 
solulion. The hon. Minister has been kind 
enough to say that a Central team will visit the 
area which will look into all the. reports after 
getting the preliminary reports from the 
Governments of West Bengal and Orissa. 
Here I would specifically like to know, 
because this natural calamity occurs 
frequently and specially because the present 
Government has laid much emphasis, in the 
Sixth Five-Year Plan, on the eradication of 
rural poverty and regional imbalances and 
because these areas are susceptible to tidal 
bores and saline inundation, whether the 
recommendation of the Committee appointed 
by the Irrigation and Power Ministry of the 
Government of India in 1971 that high power 
storm warning radar systems should be 
established in the coastal belt would be taken 
into consideration. They also made a very 
strong recommendation about preventive 
measures like storm shelter, windbreaks, 
bunds, afforestation along the coastal line and 
saline inundation bunds. It is a very important 
recommendation. In modern times we know 
that in Holland and other places they have 
constructed the coastal line embankments so 
that the effect of these natural calamities could 
be minimized. So I would urge upon the 
Agriculture Minister to call the Ministers of 
Irrigation and Power or the Chief Ministers of 
these coastal States like West Bengal,      
Orissa,    Andhra    Pradesh, 
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and to undertake a programme for 
construction of embankment that wherever 
saline inundation is a regular problem and 
tidal bore comes with every cyclone or 
hurricane it would be better if some steps are 
taken. Then the Natural Calamities Fund at 
the Centre should be strengthened and the 
States must participate m it so that these 
problems can be looked after well. 
Afforestation of these areas will work as a 
windbreak. So this must be taken up very 
vigorously. 

I would humbly sumit and request the hon. 
Minister that these things, coastal bunds and 
afforestation in the coastal areas, should be 
initiated, as the initiative was taken by the 
Irrigation and Power Ministry of the Central 
Government in 1971. I would also urge upon 
the hon. Minister to see that the financial 
institutions like the RBI must take steps in 
regard to the crop damage which causes so 
much misery. This time, the paddy was to be 
harvested. It was a standing crop. Wherever 
saline inundation is there, it is total loss, 
which can be well measured but where the 
gale came with such a speed it caused damage 
to the standing crop and the backbone of the 
farmers are being broken in these and 
peripheral areas. So my submission is that it 
must be taken up with due urgency and it 
should be treated as a national calamity and 
some semi-permanent measures should also 
be initiated. 
RAO BIRENDRA SINGH:    Sir,      I hope 

you would agree      that    while every effort is 
being made to minimize the damage occurring 
from    natural disasters like cyclones, 
earthquake or floods, this is another 
phenomenon of nature  which  it   is   not 
possible     to avert, like earthquake     or     
volcanic eruption.    All that can be done is to 
provide   certain   shelters   and      steps could   
be   taken  to   see  that     wind-breaks  are  
provided,   as     the     hon. Member has 
suggested,     communications  are  improved,  
roads  are   cons- 

tructed, embankments are constructed 
against tidal waves to save people's 
crops and in the villages platforms 
can be constructed so that they can 
store their grain at a higher level to 
save it from the fury of the tidal 
floods. All these recommendations 
have been made in the Koteswaram 
Committee's report and they are being 
implemented by the various State 
Governments. The main recommen 
dation of that Committee is about 
setting up of an efficient system for 
warning. We have already done it. 
Most of the recommendations have 
been implemented and all along the 
coast cyclone warning radars have 
been set up at Calcutta, Paradip, 
Visakhapatnam, Machchlipatnam, 

Madras, Karagil, Bombay, Goa. In all these 
cases, the Government's  attention had been 
called and there was a warning sufficiently in 
advance.    The first time when the formation 
of this cyclone was noticed in the Bay      of 
Bengal was around 5th of December, but then 
it was hoped that it wouId cross the  Indian  
territory.  As   early as on 7th the first warning 
was issued even from the All India Radio 
station, Delhi and after that five bulletins were 
issued right up to the early morning of  11th. 
The cyclone     took  a    track which was 
probably abnormal. It went in one direction, 
then it diverted  its direction and skirted the 
Orissa coast. That is why there was     not    
much damage in  Orissa.     Then it  entered 
West Bengal. There was heavy damage in 
West Bengal,  there is  no     doubt about it.    I 
have already said that we are waiting for the 
assessment of the damage from  the State  
Government. Immediate   relief   has   been  
provided by the State Government concerned. 
They have     substantial     amount  of margin 
money at their disposal during the year to take 
steps to provide relief on the spot, 
immediately. 

So far as the System of warning is 
concerned, apart from the radar stations the 
Meteorological Offices all over the country 
and along the coast keep track of all  such     
phenomena. 
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They even monitor information from 
satellites. They also get information from the 
naval stations of other countries and they 
warn the people in advance. In this case the 
offices of the Orissa Government and West 
Bengal Government in the affected districts 
were also warned at least 48 hours in 
advance, right up to the district level block 
level also. The Chief Secretaries were also 
contacted and the Port Authorities were alert-
ed. Distress signals were put up to warn the 
fishermen from the 8th of December 
onwards. There are different kinds of signals 
for alerting, for danger, then for greater 
danger, than for imminent danger. These 
signs were all put up all along the coast by 
various ports. 

All that we can now do is to see that when 
the State Governments approach the Central 
Government, we provide assistance to them 
with finances if they are not able to meet the 
situation within the money at their disposal. 
The Central Government meets 75 per cent of 
the expenditure as non-Plan grant and it 
should be possible for us to try and mitigate 
the misery of the people who have been 
affected. 

SHRI SANTOSH MITRA (West Bengal): 
Mr. Deputy Chairman, Sir, the recent cyclone 
in Orissa and West Bengal has caused serious 
damage in the coastal areas of these two 
States. In West Bengal the severe cyclone 
storm coupled with high tidal waves, lashed 
the coastal regions of 24-Parganas and 
Midnapore, district and as result of this 
cyclone and the tidal waves, more than 1 
million people have been affected in the three 
districts, that is, 24-Parganas, Midnapore and 
partly Howrah. This is the figure and these are 
the affected areas in West Bengal. The 
cyclone has taken a toll of 117 lives according 
to the Press report. Particularly the worst 
affected areas are the south 24-Parganas 
District and a part of the coastal region of the 
Midnapore District. The grim situation is still 
continuing because of the dearth of drinking 
Water and  the break-out of gastro-en- 

teritis and other stomach ailments. The 
highest number of casualties were reported 
from Pathar Pratima where 38 people died, 
followed by Kasaba in where 27 people died 
in the 24-Parganas District. Sir, about 32.000 
acres of land with standing crops have been 
completely inundated, as a result of which the 
crops have been destroyed. Two hundred 
kilometres of embankments were completely 
washed away and 1,315 kilometres of 
embankments have been seriously damaged. 

The West Bengal Government has started 
relief operations. The Relief and 
Rehabilitation Minister, Shri Radhika 
Banerjee, the Irrigation Minister, Shri Prabash 
Roy, the Health Minister, Shri Nani 
Bhattacharjee and the Social Welfare 
Minister, Shrimati Niru-pama Chatterjee 
rushed to the affected areas to assess the 
situation and arrange for relief work. The 
panchayats of the local areas have started ex-
tensive relief work and rescue work. About 
7,200 people have been given shelter in 
Government camps in Ali-pur sub-division 
and Diamond Harbour sub-division in 24-
Parghanas. This is a death-blow to the rural 
economy of the State and such a natural cala-
mity has never happened in the history of 
West Bengal in the month of December. One 
third of the Sunderbans area has been 
seriously affected. The worst affected areas 
are Pathar Pratima, Kultali, Kakdwip, 
Basanti, Mathura-pur Jayanagar, Sagardwip, 
Bhangar in 24rParghanas and the Maishadal 
subdivision   of  Midnapore. 

Sir, in this context, I would like to know the 
hon. Minister whether any Central team has 
been sent to assess the extent of the losses 
caused by the cyclone on the 10th December, 
and whether any decision has been taken in 
regard to the release of Rs. 20 cro-res that has 
been asked by the Government of West 
Bengal and by the State Irrigation Minister. I 
would also like to know from the hon. 
Minister what concrete steps have been taken 
in this regard. What steps have been taken for 
the repair and restoration of the embankments 
damaged by the cyclone? And what steps  are    
being taken for 
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checking the recurrence of such a menace? 
Something can be done, say, embankments 
can be constructed in the rural areas to 
prevent damage by tidal waves. Why could 
not the danger signal be given by the 
Meteorological Department well in advance? 
Further, I would ask the hon. Minister 
whether the Central Government has asked 
the State Government what . sort of help and 
co-operation is needed for relief work to solve 
the problems created by the cyclone. 

RAO BIRENDRA SINGH: Sir, I am very 
happy to note that the hon. Member is satisfied 
about the steps that the West Bengal 
Government has taken to provide immediate 
succour to the people affected. It is primarily 
the duty of the 1 P.M. State Government to 
Provide relief. We have received a request 
from West Bengal Government for an ad hoc 
advance assistance of Rs. 20 crores. That is 
being examined by the Ministry of Agriculture 
in the Relief Department and the Ministry of 
Finance. No decision has yet been taken They 
have also requested that a Central team visit 
West Bengal. But we are waiting for a detailed 
report from West Bengal Government. They 
have not even indicated as to how much 
money they have already spent on relief 
measures out of this amount of Rs. 13 crores 
and 16 lakhs that is at their disposal already 
for such purpose. On receipt of detailed 
information we shall see what can further be 
done. 

MR.    DEPUTY    CHAIRMAN:    The 
discussion  will     continue after lunch. 

 
The House then adjourned for 

lunch at one minute past one of the 
clock. 

The House reassembled after lunch at four 
minutes past two of the clock. Mr. Deputy 
Chairman in the Chair. 

SHRI M. KALYANASUNDARAM 
(Tamil Nadu): Sir, the Minister does 
not seem to realise the gravity of the 
situation. From the statement it is 
clear that the Government of India 
does not want to take any responsi 
bility with regard to the relief measu 
res and the Minister seems to have 
satisfied     himself     by  saying that 
there is enough marginal money both with the 
State Government of Orissa and that of West 
Bengal. I do not say that they are dis-
criminating against anybody. But as a matter 
of policy, this attitude is wrong, These States 
on the east coast of our country, namely, 
Tamil Nadu, Andhra Pradesh, Orissa and West 
Bengal are always vulnerable to such an 
attack. This is not the first time that we are 
discussing about cyclone in this House and 
this not going to be the last time also. Every 
year we have to discuss about this. Either it 
will be about Tamil Nadu or Andhra Pradesh 
or Orissa or West Bengal The States may 
differ. But cyclene has become an annual 
feature. So, a fundamental approach is 
necessary to such a serious problem. What can 
a State Government do in such matters? How 
can they provide sufficient funds for cyclone 
relief? So. the Government of India should 
examine this much more deeply and see 
whether, even as a part of our planning, a 
separate fund could be created for relief work. 
So. this attitude of depending on the margin 
money available with the States will not do 
and that would not be adequate. This is 
number one. 

The other thing is about the preventive 
measures. Regarding preventive measures, 
Sir, I would suggest that the Government of 
India must have a plan for all these east-coast 
States, starting from Kanyakumari and going 
up to Calcutta and they must have safety 
measures. Several Committees have been 
appointed by the Government of India to 
examine the question of mitigation of the suf-
fering of the people as a result of cyclones. 
They have made several recommendations 
and one of the important recommendations is 
to construct safety shelters. So, such shelters 
should be constructed   in   the     coastal   
areas  in 
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large numbers so that the people, the poor 
people who are living in huts in. these areas, 
may be shifted as soon as the warning is 
obtained by the local authorities. So, this can 
go a long way in giving relief because the 
people who are affected are generally the 
poor people living in that ched sheds and huts 
and also living in the low-lying areas. So, 
special arrangements must be made for giving 
i,hem protection. 

Then,   Sir,   there   is   another  thing. From 
the information    available from the reports    
available to    us, we can say    that    the    
meteorological      system   in    our   country   
has   advanced. Many  experiments have been 
conducted about the nature of monsoon and its 
movement, on how the cyclone    is gathering 
and how it is moving. Therefore, it should be 
possible for the Meteorological   Department  
to   inform   the country precisely as to how 
and when a cyclone will hit or    attack. So, 
this is   possible.     But the   trouble   is  that 
this   infromation is  not     immediately carried 
to the   local people through the local  
administration   and  arangements are made for     
shifting them to safer places. Herein lies the    
weakness. So, Sir,   the     Government   of  
India must have a master plan for such a safety 
scheme so that the people may be saved from 
such calamities because    we have to educate 
our people to live with it. We cannot avoid it. 
Cyclone is both a calamity and a blessing. 
Science has not developed to such extent that 
the cyclone    part of it can be    separated 
'from  the  rains.     Cyclone also brings rains, 
much-needed rains. So, we have to train our 
people, especially those in the   coastal   areas,  
to  live  with  such cyclones and we should not 
allow to suffer thinking that it is a God- or-
dained  calamity.  Man can     overcome nature 
and man can    understand the laws   of  nature   
and   can  protect  the country.  So.  it is the 
responsibility of the  Government of     India 
to   protect the people from such natural 
calamities just as it is the responsibility of the 
Government to protect the country from 
foreign   aggression.  So, Sir.  this is what I 
would like to say as far as 

this aspect is concerned. The West Bengal 
Government nave made a suggestion. The 
hon. Minister says that he has not received 
any detailed report so far. I do not know about 
it. But even if there is no such report, is it not 
the responsibility of the Minister to send a 
message and not act quickly? It should be left 
to the concerned State Governments alone. 
That is why we are raising it here. If the State 
Government has not sent any report to the 
Central Government, it should not be utilised 
for blaming the Government but the 
Government of India must get the details from 
both the State Governments and render what-
ever help is necessary. It should not be a part 
of the Plan expenditure of the State 
Government; it should be apart. I would 
suggest that it should be a part of the grant in 
future also, because every year it will happen 
in some State or the other. I have already 
stated this. For the future also, there should be 
a fund for cyclone relief, for safety and for 
preventive measures, (Time bell rings) With 
these words, I conclude. 

RAO BIRENDRA SINGH: Sir, I do not agree 
with the hon. Member that do not realise the 
gravity of the situation. The very fact that we 
are discussing this in both Houses of Par-
liament and we have been asking the West 
Bengal and Orissa Governments to provide us 
all the information so that it can be 
transmitted to the hon. Members, shows that 
we are deeply concerned with the misery of 
the people,   the   affected  people. 
■ SHRI M. KALYANASUNDARAM: But 

there is not a word of sympathy in your 
statement. 

RAO BIRENDRA SINGH: No, Sir, 
probably the hon. Member has not carefully 
listened to my statement, I can read it again. 

(Interruptions) 
SHRI M. KALYANASUNDARAM: You 

will be reading it for the third time. 
RAO BIRENDRA SINGH: If you did not 

listen to me on two   occasions,  I 
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can read it for the third also for your 
information: 

"The Government of India express their 
profound sorrow on this calamity which 
has befallen the two States, and convey 
their heart-felt sympathies to the bereaved 
families." 
This is the last para of my statement. I 

hope that if that would satisfy the hon. 
Member, Mr. Kalyanasundaram, I am very 
happy—if only words can satisfy him. 

About the question of providing per-manent 
shelters all over the coast where areas are 
cyclone-prone, vulnerable to such disasters, 
Sir, we have financial constraints in the 
matter. Primarily it is the duty of the State 
Governments. Hon. Members would agree 
with me, I hope, that wherever there is such a 
calamity, it is the State Government 
machinery which comes into operation 
immediately. The Central Government has no 
agency of its own.   . 

SHRI M. KALYANASUNDARAM: I did 
not suggest that the Central Government 
should do it. The Central Government  should 
provide funds for It. 

RAO BIRENDRA SINGH: But I made it 
very clear that funds are provided from year to 
year for meeting such situations and there is a 
sum of Rs. 13 crores and 60 lakhs at the dis-
posal of the West Bengal Government made 
every year in the allocation. A sum of Rs. 8 
crores and 74 lakhs is given to the Orissa 
Government, as I stated in my statement, 
every year. And it is only when the State Gov-
ernment finds that this money is not sufficient 
then they approach the Government of India. 
Unless we know that they cannot deal with 
the situation within this money, how can we 
send more money to them; unless we received 
a report? As I have already said, the West 
Bengal Government has asked for an ad hoc 
grant in this case. without giving us the 
information that Rs.   13  crores  or more  than 
that  has 

already been spent. The information which I 
have given in my statement is that they have 
spent about rupees one lakh and fifty 
thousand on relief measures. 

SHRI  M.     KALYANASUNDARAM: 
This is with regard to casual    relief. 

RAO BIRENDRA SINGH:  But they 
should give us an idea as to what is their 
requirement. Unless this is done. it is not 
possible for the Central Government to rush 
its officers to assess the situation themselves. 
The West Bengal Government officers, as has 
been earlier said by an hon. Members from 
West Bengal, are visiting that place. There 
officers are assessing the situation. They are 
waiting for a re-port. Even for payment of Rs. 
20 cro-res on ad hoc basic, their request is 
being looked into and we shall be able to take 
a decision in consultation with the Ministry of 
Finance soon. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): You will remember that on the 11th 
of December, I had mentioned about the 
cyclone by way of a Special Mention and you 
had been pleased to direct the Government to 
make a statement. Unfortunately, the 
statement did not come. Meanwhile, the 
Calling Attention was admitted. Now, we 
have a statement from the hon. Minister on 
this cyclone which affected the two States of 
Orissa and West Bengal. The statement 
clearly reveals that neither the Government of 
Orissa, nor the Government of West Bengal 
have made a complete assessment of the loss 
sustained by the two States as a result of this 
cyclone. Whatever preliminary reports have 
been received by the Government of India 
have been placed before us by •way of 
information. I would like to submit that the 
claim made by the Government of Orissa—I 
cannot say anything about West Bengal 
Government—is wrong and I have very relia-
ble information to show that the State 
Government had not taken precautionary 
measures to warn the people. The 
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people were not evacuated from the low-lying 
areas and they remained where they were. 
The report given by the State Government to 
the Government of India is absolutely 
incorrect. I would like to know from the hon. 
Minister whether be has tried to ascertain 
through some' other agency, apart from the 
report submitted by the State Government, 
whether this information is correct. When this 
Calling Attention was being discussed on the 
floor of the Lok Sabha yesterday, the Chief 
Minister's wife who happens to be a Member 
of the Lok Sabha, was asked by the hon. 
Minister of Agriculture whether the Orissa 
Government had done anything for the 
cyclone-hit people. She said, "Yes, Yes". But 
her 'yes, yes' is not a 'yes' which you get from 
an unimpeachable, source. Hers is an 
interested version. I think the hon. Minister 
will agree with me on this point. 

One thing that I do not notice in this 
Statement is that in the District of Cuttack 
more than 4-1/2 lakh hectares of paddy crop 
is under saline water. This is the season when 
the crop is ripe. When the crop is ripe and the 
whole area is under saline water, you can 
imagine the extent of loss to standing crops 
on 4-l/2 lakh hectares of land. The loss will 
be much more than Rs. 8 crores. The 
marginal money which is there with the State 
Government of Orissa to meet this kind of 
situation is not sufficient. I am very happy 
when the hon. Minister says that the 
Government have accepted the 
recommendations of the Koteswaram 
Committee. I would like to know what steps 
they have taken about the scheme for 
afforestation to create wind break along the 
coastal belt which is cyclone-prone. This is 
not clear from the statement. I would like to 
know whether other permanent measures, 
apart from installing radars to give warning to 
the inhabitants of the cyclone-prone areas, 
have been taken. Apart from that, what other 
permanent measures which are contained in 
the recommendations of the Dr. Kotewaram 
Committee have already been undertaken by 
the Gov- 

ernment of India? I would like to know that 
from the hon. Minister. Secondly, Sir, I would 
like to know from the hon. Minister whether 
he would be willing to ascertain what kind of 
precautionary measures had been taken by the 
State Government. I am aware that the A.I.R. 
announcement was there. The A.I.R. bulletins 
were there. So far as the Government of India 
was concerned, it had given sufficient 
warning. I have nothing to say about the 
Government of India so far as the warning 
part is concerned. But at this time when 
Orissa was hit by the cyclone, the Chief 
Minister was touring one of the interior 
districts, called Phulwari. He was not even in 
the capital or near about the place of cyclone. 
And our information is that no adequate 
measures were taken. People living in the 
low-lying areas were not evacuated to higher 
places. We have this information. I would like 
the hon. Minister to verify this fact and tell us, 
if not today, if it is not possible to tell today, 
but on a subsequent day on making an 
independent enquiry. 

Lastly, Sir, since this statement is an 
incomplete statement, based on incomplete 
information furnished by the State 
Government on the basis of their preliminary 
assessment I would like to know from the 
hon. Minister whether, after the full 
assessment of the loss and damage is made, 
whether it is by the Central team or by the 
State Government team, he would come to 
the House on his own to make a full statement 
giving us full information about the loss 
sustained by the State. 

RAO BIRENDRA SINGH: Sir, I wish I 
could, give more detailed information. But 
you would kindly appreciate, my difficulty. 
We have to depend upon the reports from the 
States. And if the States take some time in 
providing complete information to us, we 
cannot do anything more. All the points 
which have been  raised by the hon. Member 
about the steps taken in time by the local 
authorities can only be looked into when a 
Central team visits 
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the  area,  and  those    points shall be borne 
in mind. 

Sir, I have already said that the main 
recommendations of the Kotes-waram 
Committee have been receiving the attention, 
particularly the setting up of meteorological 
warning stations, radars all along the coast. 
While preparing the development plans, each 
State takes into consideration the needs of 
these disaster-prone areas also with regard to 
communication, afforestation, renovation of 
drains, dredging, construction of 
embankments to protect certain areas. And this 
has been done even in the case of Orissa State. 
Orissa State has been provided funds for most 
of these works for protection against cyclones. 
But, as I said, this is a phenomenon which can 
hit anywhere. You remember, Sir, some time 
back there was a typhoon that hit Delhi. Delhi 
is not a typhoon-prone area. It was for the first 
time, perhaps, in centuries or in the living 
memory where a typhoon of this nature was 
experienced by Delhi. And even motor-cars 
were put on the tops of the trees and the roofs 
were blown off. So, it is not possible to fully 
protect people against such calamities. But as I 
have said earlier, the Government of India is 
fully alive to the needs for protecting the 
people. And as development continues in 
these particular areas, more and more attention 
will be paid towards financing the schemes for 
protection. 
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SHRI AMARFROSAD CHAKRA-BORTY 
(West Bengal): Mr. Deputy Chairman, Sir, the 
hon. Members have already given an account 
of the fury and devastation caused by the 
cyclone, but to give some more information to 
the hon. Minister, I can cite one instance in 
24-Parganas. About other places, my hon. 
friends have already mentioned. I cite the 
instance of Goshava. There are three rivers—
Matala, Vidadhri and Sugdvani—and in the 
mouth of these rivers there are 18 small 
islands. Fourteen of these islands have been 
washed away. Their men, houses and other 
materials have been completely washed away. 
Sir, the fury of the cyclone and the floods 
cannot be gauged unless one goes there and 
sees the actual thing. Then only the hon. 
Minister can appreciate the actual gravity of 
the situation. I have heard the Minister saying 
that they are waiting for some more reports 
before sending a team. I would ask the hon. 
Minister if he will consider sending some 
persons just now to see the gravity of the 
situation. A few years ago, there were floods 
in Cal- 



 

cutta. In my residence I had seen not knee-
deep water but chest-deep water. This time, 
the entire 24-Parganas and Midnapur are 
affected. Lakhs of people are involved. So, 
will the Minister send some persons at once to 
see the gravity of the situation and arrange 
proper relief for those people? 

Secondly, the Minister has said—if I 
understood ' him correctly—that Rs. 13.60 
crores are there and another Rs. 8 crores of 
margin money has been sent. The West 
Bengal Government has asked for an ad hoc 
grant of Rs. 24 crores, which is not much. The 
Minister knows very well that the account of 
Rs. 13 crores and odd amount was not given 
to this Ministry by the previous Ministry and 
that is a disputed amount. So the Minister 
seems to be getting complacent that already 
money is there and the relief work can be 
carried on with that money. If I understood the 
Minister correctly, he has already referred to 
that amount and said that there is already an 
amount of Rs. 13 crores. But so far as we are 
aware, that amount is a disputed amount and 
no account was given by the previous 
Ministry to the present Ministry. So that 
amount goes. Now, will the Minister kindly 
consider, in view of the fury and gravity of the 
situation, granting this ad hoc amount, as the 
West Bengal Government has already sent an 
officer in this connection? These are the two 
questions. 

RAO BIRENDRA SINGH; Sir, as I have 
earlier said, we thought it would be better for 
the West Bengal Government to first assess 
the situation and send a report and then our 
expert team could go and see to what extent 
relief was required from the Government of 
India. But if the hon. Member and other 
Members would be happy, we shall send 
some officers earlier. I will  immediately send 
some officers to West Bengal to see the 
situation, if that satisfies them better. I have 
no objection to that; I accept the suggestion. 
With regard to... 

SHRI   AMARPROSAD    CHAKRA-
BORTY:     What    about    the    ad hoc 
amount?    That amount is required. 
(Interruptions) 

RAO BIRENDRA SINGH: As I said, they 
have demanded an ad hoc non-Plan 
assistance of Rs. 20 crores. After these 
officers visit West Bengal, they can come 
back and help us to take a decision with the 
Finance Minister. 

SHRI SYED SHAHABUDDIN (Bihar): 
Mr. Deputy Chairman, Sir, I welcome the 
expression of sorrow and sympathy by the 
Government of India and by the hon. Minister 
to the people who have been affected by this 
cyclone. But, Sir, if I may say so, these 
expressions of sorrow and sympathy not only 
sound empty today but they sound emptier 
with every fresh case of natural disaster, whe-
ther it is cyclone, drought or any other natural 
calamity. Sir, these natural calamities are 
frequent and regular visitors to some parts of 
our country, and the east coast of India is one 
of them. I do not see any reason why the role 
of the Central Government should be limited 
merely to giving financial assistance to the 
State Governments after the disaster strikes an 
area. 

I think, Sir, that there should be more 
expenditure on scientific research. I know that 
natural disasters do not discriminate between 
developed and developing countries. I know 
that typhoons visit Japan and tornadoes hit the 
United States regularly. But I also know that 
much research is being done throughout the 
world even about the mechanism to defuse a 
gathering cyclone, to divert it, to change its 
course and direction. I would, therefore, feel 
that some attention should be paid to this task, 
so that our own science and technology can 
deal with the problems relating to natural 
disasters. In this context, Sir, I would like to 
know from the hon. Minister not only whether 
the Department of Meteoro- 
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logy had advance intimation of the 
coming disaster but whether they have a 
well-established mechanism for 
conveying information about the disaster 
to the people who were likely to be 
affected, right down to the ground level. 
My feeling is that perhaps no such 
mechanism exists. 

Secondly, Sir, coming to the question 
of financial assistance to the State 
Governments, I would like to raise a 
question, whether there is any uniform 
scale of relief for the people who are 
affected by natural disasters. I feel that 
there should be such a uniform scale so 
that the Central Government in 
dispensing this assistance has got a basis 
for working out how much money should 
go to which State at what time. It should 
not be left to the arbitrary dispensation of 
the Central Government whose judge-
ment might, I say might, sometimes be 
affected by political considerations. In 
these cases of natural disaster the relief is 
two-fold. One is relief to the persons, to 
the individuals, to the citizens, who are 
affected, who have lost their life or limb 
or who have suffered injuries, who have 
lost their personal property. The other is 
damage caused to public works as in this 
case in Bengal where so many miles of 
embankment has been lost giving rise to 
tidal waves and giving rise to permanent 
inundation of some of these islands 
making them uninhabitable. Now, both 
these elements should be taken into 
consideration in working out the scale of 
relief. 

I would once again take this oppor-
tunity to plead for a national organisation 
for disaster relief and for its linkage with 
the UN-sponsored international 
organisation for similar purpose. I had 
pleaded for it earlier also in the past and I 
feel that the Government have not given 
due attention to this very important task. 
If the disasters come so frequently and 

regularly, they cannot be tackled on an 
ad hoc basis. There will have to be a 
national organisation with regional 
centres for relief fully equipped to meet 
with any emergency situation and with 
regional observation posts so that the 
information brought in or gathered by 
our scientists can be immediately relayed 
to the ground. 

With these words I would once again 
request the honourable Minister not only 
to convey our sorrow and sympathy to 
the bereaved families but to deal more 
sympathetically with the requests that he 
receives from the two State Governments 
concerned for additional financial outlay 
for meeting the relief operations. 

RAO BIRENDRA SINGH: These are 
all suggestions. As you have rightly 
observed, the Seventh Finance 
Commission fixed the amount of margin 
money for each State on a uniform 
principle keeping in view the needs of a 
particular area for relief due to disaster. I 
do not agree with the honourable 
Member that we should have hard and 
fast rules for the purpose of providing 
relief, because we have to look at every 
disaster from a human point of view, and 
it must be flexible. In certain cases we 
have to provide more relief. But all I can 
do is to assure the honourable Member 
that we shall be very liberal and generous 
in the case of this disaster where West 
Bengal and Orissa are concerned. We 
shall be trying to give all possible help 
and, as honourable Members perhaps 
know, the Central Government meets 75 
per (cent of the expenditure as grant, the 
State Government has to find 25 per cent 
money. The scheme has to be prepared 
by the State Government, as to what will 
be the norms adopted and what will be 
the scale of relief in each case. And that 
scheme is then examined by the Go-
vernment of India. But we cannot go to 
the extent that it becomes such a 
precedent that the Government of India 
cannot shoulder that burden. 
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